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Mr. S.P. ingh, Advocate, on behalf of applicant, is present. 

Heard the learned Advocate. 

{-. ~ ~< 
v The Applicant, in this Application, under Section 19 

of the dministrative Tribunals Act, 1985, has prayed for 

directing he respondents to refund the amount recovered from 

his retiral dues along with other consequential reliefs. 

2- We are of the view that this matter can be resolved 

by the re pondents themselves taking into account Annex. A/15 

and Ann x. A/16 produced along· with the Original Application. 

The resp ndents are, therefore, directed to finalise and resolve 

this matt r within a period of two months next after receiving a 

copy of t is order and a copy of the Application, in consonance 

with Ann xs. A/15 and A/16 and other connected regulations, if 

any, avai able. 

3- The O.A. stands disposed of accordingly. 
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